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11-01-2021

seen the petition fired U/s.438 of cr.p.c. seeking pre-arrest
bail by the accused/petitioner namely sona Miya and Saifuli Khatun alias
Saifuri Nessa in connection with Dhekiajuri p.s. case No. 7Lo/20
(corresponding G.R. case ruo.:+ 67r20) u/s. 448/354(B)r2g4r323/5060f Ipc.

i ' 
, aase diary as cailed for, has been received and perused the

same. Heard ld. Counsel for both the sides.

Brief fact of the case is that on the aileged day of the incident
while the informant was alone at home, her father-in-law entered her house
and attempted to commit rape on her. when this matter was informed to
her husband and other famiry members, they, in turn, hurred abuses on the
informant and also assaulted her with bamboo stick etc. she was also driven
out of her matrimonial home.

It appears that the investigating officer has conducted the
investigation of this case and statement of some of the witnesses including
the informant-cum-alleged victim woman have also been recorded. I have
perused the statement of the witnesses. It further appears from the
materials available in the case diary that the alleged incident took place on
30-9-20 and the FIR was lodged on 72-17-20. Moreover, after perusar of the
materials available in the case diary I am of the firmed view that custodial
detention/interrogation of the accused/petitioners in connection with this
case cannot, at ail, be said to be necessary for the purpose of investigation
of this case' After considering the materials in the case diary I am further of
the view that the accused/petitioners suitably deserve to be granted the
relief of pre_arrest bail in this case.

consequenry, the prayer for pre-arrest bair stands arowed.
It is directed that in the event of arrest of the

accused/petitioners in connection with the afore stated case, they sha, be
aflowed to go on bair of Rs.10,000.00 (Rupees ten thousand) each with one
surety of like amount to the satisfaction of the investigating officer on



condition that they shall extend all necessary cooperation to the

investigating officer whenever asked to do so.

Let the case diary be sent back.

Misc. case stands accordingly disposed of.
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